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Re-employment of Former Chairman,
Fertiliser Corporation of India

6143. Shri J. H. Patel: |
Shri George Fernandes:
Shri Madhu Lunaye:

Will the Minister of Home Affairs 
be pleased to state

(a) whether Shn B C Mukherjee, a 
former Chairman and Managing Direc
tor of the Fertilizer Corporation of 
India has since, his retirement from 
Government service, taken employ
ment with a private firm

(b) if so whether this firm h«.d any
thing to do with the corr^tiuclion of 
the Trombay unit of the Fertilizer 
Corporation of India, and

(c) whether Shn Mukherjee sought 
the permission of Government before 
joining the private firm9

The Minister of State ia the Ministry 
o f  Home Affairs (Shri Vidya Charan 
Shukla). (a) and (b) Government 
have no such information

(c) No, Sir Shn Mukherjee rotired 
from Government service on 6th De
cember, 1960 According to rules, a 
retired officer has to obtain pr*or per
mission of Government to accept 
employment under any priva'e firm 
within two years ot his retirement

Playing of National Anthem in 
Cinema Balls

6144. Shri K P. Singh Deo: Will the 
Minister of Home Affairs be pleased 
to state.

(a) whether the object for uluch 
playing of the National Anthem was 
introduced m the cinema halls ift India 
after the Chinese invasion has been 
achieved, and

(b) if not, whether Government pro
pose to allow the playing of the 
National Anthem in the Cinema 
Houses in India to continue?

The Deputy Minister ia the Ministry 
of Home Affairs (Shri K. S. Kania- 
swamy): (a) and (b) Playing of the 
National Anthem in the cinema iialls 
was intrdouced to inculcate the 
national spirit and feeling of national 
unity, to familiarise the people with 
the correct rendering of the Anthem; 
to demonstrate their determination to 
defend the integrity, honou* and 
liberty of the mother-land, and to 
cultivate the habit of playing respect 
to the National Anthem which i> a 
continuing process There is there
fore, no question of discontinuing the 
practice

Allegations by Chief Minister of 
Haryana

6145. Shri Kanwar Lai Gupta: Will 
the Minister of Home Affairs be
pleased to state

(a) whether it is a fact that the 
Chief Minister of Haryana said in the 
Chief Ministers’ Conference tnat so*ne 
Centra] Ministers were working for 
ousting the non-congress Go\ernments 
and not paying due attention ' j  safe
guarding the country’s jntegr ty <*nd 
looking aftei the devdopme.it cti- 
vity, and

(b) if so the reaction of Govern
ment thereto’

The Minister of State in the Ministry 
of Home Affairs (Shn Vidya Charan 
Shukla): (a) At the Chief Ministers' 
Conference held on July 6, 1'"'37, the 
Chief Minister of Haryana made a 
passing remark about the Central 
leaders taking active part in trying to 
topple the State Ministries.
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(b) The charge is baaeless The 
atand Of the Central Government was 
-clearly indicated in the Prune Minis- 
tar’s opening speech at the Conference

12.04 hra.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Rfpootld illegal occupation of 
Indain territory by Pakistan in 
N uiia District of West Bengal

Shri Kaawar Lai Gupta iDeihi 
Sadar) I call the attention of the 
Munster of External Affairs to ihe 
following matter of urgcn’ pi blit 
importance and I request that he may 
make a statement thereon

“The reported illegal occupation 
of 4,852 acres of Indian territory 
by Pakistan since 1963 in K^rur 
pur police station of Nadia District 
in West Bengal"

The Deputy Minuter i i  the Ministry 
■of External Affairs (Shri Surendra Pal 
Singh): Sir, a Hindi daily ‘liuidustan’ 
published from New Delhi carnea a 
news item on July 17, lQt,*7 slating 
that there is resentment in the public 
in Kanmpur Thana of Nadia district 
m West Bengal, due to continuance 
o f Pakistan’s occupation over 4,852 
of land belonging to four villages The 
report refers actually to an area of 
1,657 68 acres or approximately 2 59 
miles consisting of three villages— 
Bousman, Madugan and Andharkota 
This area which is to come to India 
under the Indo-Pakistan Agreement of 
1958 is presently under the control of 
Pakistan

Following the Inter-Domuuon Agree
ment of December 1948, providing for 
the demarcation of the entire boundary 
between West Bengal and East Pakis

tan, approximately 1,176 miles has been 
demarcated by the actual placement of 
pillars out of a total of 1,349 miles.

Under the Indo-Pakistan Agreement 
of 1958, it was decided that the question 
of giving effect to the exchange of 
territory as a result of the demarcation 
already earned out, should be given 
early consideration As a result of 
demarcation of the border in the light 
of these Agreements, certain tern- 
tones that happened to be in the 
adverse possession of one country re
quired to be transferred to the other 
country Pakistan has however, taken 
the view that, the exchange of these 
territories is to be made only after the 
entire border is demarcated and the 
strip maps are exchanged Such de
marcation has not yet been completed 
Every effort is being made to expedite 
the demarcation
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